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MR. SPEAKER: Two points have
been ruised before me. One ig that
there hay been a failure on the pary of
the voting machine. No such objec-
tion had been taken immediately atier
the voting took place and there is no
reason to think that the woting ma-
chine has failed.

The second objection that has been
taken is that because the Government
could not command the requisite
majority for passing the Bill, the Gov_
ernment must resign. I see no sub-
stance in this contention,

(Interruptions)

SHRI G. M, BANATWALLA: There
is every substance, An important
measure. ..

MR. SPEAKER: There is no gubs-
tance in this contention. The Gov-
ernment must always command the
confidence of the majority of the
House. Even in this voting, the
Government has come with much
more than the majority of the House
Therefore, there i8 no guestion of my
asking the Government to resign.

Now I go to the next item-- The
Lokpa] Bill, 1977, as reported by the
Joing Committee,

SHRI G, M, BANATWALLA‘ Mr.

Spesker, Sir, there is one sentence...
(Interruptions)

MR, SPEAKER: I have heard you
Mr. Banatwalla, no more one sentence
8 hours have been allotted for all the
three stages of the Bill. If the House
agrees, we may have 5 hours for
general discussion, 2 hours for clause-
by-tlause consideration and I hour for

third reading.

SHRI K. LARKAPPA: We stage &
walk out,

Shri K. Lakkappa and some other
Membery then left the House,

SHRI G. M, BANATWALLA: In
protest. ...
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MR, SPEAKER: No, Mr. Banatwalla
1 have hesrd you fully, 1 have bexrd
you. .

(Interruptions)

SHRI ¢, M. BANATWALLA: We
want to stage a walk out in protest,
Allow us to record our walk out in
protest.

MR. SPEAKER: Mr. Banatwalle, I
am not going to allow, no recording,
nothing,

(Interruptions)
SHRI BANATWALLA:

SHRI G. M, BANATWALLA then lejt
the Houge.

16,45 hrs,
LOKPAL BILL

MR SPEAKER: I hope the House
will agree. 8 hours have been allot-
ted for all the three stages. 1If the
House agrees, 5 hours may be given
for genera} riscussion, 2 hours for
clause-by-clause consideration and 1
hour for the third reading The Mini,
ster will move the Bill now,

1645 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

SHRI HARI VISHNU KAMATH
(Hoshangabad): On a point of order,
Sir. The House would like to know
whether the time has been fixed by
Businesy Advisory Committee, Who
has fixed the time? Under the rules,
the Business Adyisory Committee,
has to meet and fix the time.

MR, DEPUTY SPEAKER: We are
asking the House to agree.

SHRI HAR] VISHNU XAMATH:
We have not agreed. Tt hag ouly
been mentioned by the Spesker, It
has not been agreed to by the House,

**Not recorded.



377 Lokpel Bilt

Rulg 288 says which refers to the
Business Advisory Commitiee says:—

“It ghall be the function of the
Committee to recommend the time
thaty should he allocated for the
discussion of the stage or stages of
such Government Bills and other
business as the Speaker, in consul-
tation with the Leader of the
House may direct for being re.
ferred to the Committee.”

Now, we are not aware of the re-
port of the Business Advisory Com-
mittee on this. I do not know whe-
ther you were there at that time. I
had raised the question earlier whe-
ther the time allocation has been made
tor the Lokpal Bill and if I remember
aright, the hon. Speaker said, there
is no chance of the Bill coming up
in this session and so, we shall see
about 1t next session when it comes
up. Then, I pointedly asked, what pri-
onity will be given to it. He said, top
priority.

MR. DEPUTY-SPEAKER: Mr.
Kamath, I am told that tne Business
Advisory Committee has  allocated
this time,

SHRI HARI VISHNU KAMATH:
Where is the report of the Business
Advisory Committee? When did it
come before the House? (Interrup-
tions),

MR. DEPUTY-SPEAKER: It can
be altered, but it need not be said
that the Business Advisory Committee
has not allotted time. The Business
Advisory Committee allotted time and
that ig why it wgag read out. You
have not read that report probably.
It is in the 2lst report of fhe Busi-
ness Adyisory Committee dated 2nd
August, 1978 (Interruptions),

PROF. P, &, MAVALANKAR (Gan-
dhinager): It was last vyear'’s report
and you are telling us fiow about it
It has lapsed.
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M. DEPUTY-SPEAKER: Whether
it was last year gr thig year, it is the
same Bill. The Bill hag not yndergone
any change and the Busitess Advi-
sory Committee hag allocated time
for the discussion of that Bill. How
m it alter the position? (Interrup-

).

PROF. P, G. MAVALANKAR:
Everything lapses when the session
is over. For the next session, there
has to be a fresh report.

MR. DEPUTY-SPEAKER: The only
thing I can do is that I will put it
to the House, Does the House agree
to the suggestion that 8 hours be al-
lotted for all the three stages of the
Bill? If the House agrees we may
have 5 hours for general discussion, 2
hours for clause by clause and one
hour for third reading.

SEVERAL HON, MEMBERS: Yes.
SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: Ayes
have it

SOME HON.
hav> 1t

MEMBERS: Noes

MR DEPUTY-SPEAKER: Then in
that case, I will have to call for
division,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker, 8ir, I want to know
what exactly we are voting for, Is
there any firm proposal from the hon.
Member?

MR DEPUTY SPEAKER: 1 will
tell you what we arg voting. The
Home Minister was about to move
the Lokpal Bill and I read out 3 sug-
gestion that 8 hours be sallotted for
three stages of the Bill and if the
House agrees, we miy have 5 hours
for general discussian. « 3 hours for
clause-by-clause coniéntion and
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one hour -for the third reading. This
wag ‘what wag proposed by the Busi-
ness Advigory Commiftee, (Interrup-
tions), It was proposed in August
1978 when the Lokpal Bill was
first proposed to be  discussed
bere. Therefore, the seme time al-
location wag read out, but Mr,
Kamath and Mr, Mavalankar objected
to this and they said: “No, we don't
agree with this.” So, we have been
forced to have g Division. But there
is no other proposal I can tell you.

SHRI D. N, TIWARY (Gopalgan;):
Bir, I have given you a pro-
posal. I have made g proposal, Sir,

SHRI RAVINDRA VERMA: As
has been explained, the hon. Member
from Hoshangabad has not made any
definite proposal about increasing the
time, As far as we are concerned,
Sir, the Business Advisory Committee
did make a proposal which the House
hag endorsed. Well, the House 15
sovereign. If it wants to increase the
number of hours from § to 10 or 12,
we have no objection, but there must
be a specific proposal for increasing
the hours from 8 to 10 or 12.

(Interruptions)

MR. DEPUTY-SPEAKER: Now
. We are at a gtage when we are voting
on this, First, you will have to vote
it out. We have already cleared the
lobbies,

SHRI RAVINDRA VARMA: 1
want to submit, Mr, Deputy Speaker,
that the question of division on
fhe time for the first gnd 4he second
stage will arise only if yoi do have
a ceiling of 8 hours, If you decide to
remove the ceiling of 8 hours, the
proposal to divide the tume into §
hours and 2 hours and 1 hour falls
to ground. Thergore, 1 woulM sug-
gest that we extBnd the time to 10
or 12 hours.

MR. DEPUTY.SPEAKER: If you
are agreeable to 10 hours, it is all
right. But there is a specific pro-
posal by Mr, D. N. Tiwary,
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SHRI G. M. . BANATWALLA
(fdonnani): 8ir, I am on a point of
orger.

MR. DEPUTY.SPEAKER: There
is no point of order till I read wha!
I have gat before me here. Point of
order on what?

SHRI G, M. BANATWALLA: On
submissions. ..

MR. DEPUTY.SPEAKER: On
submissions there can't be pomts of
order Mr. Banatwalla, pleass take
your seat now. Let me read out the
motion (Interruptions), Please take
your seat. I you don't, then nothing
will go on 1:cord. Please take your
Seat Now,

There i~ a proposal from Mr. D, N,
Tiwary th t the Bill should be given
at least 1. .nours for consideration and
passing--not ‘at least’, but you make
it specific ‘12 hours’. So, there is one
specific »roposal. That is

SHRI G M. BANATWALLA: This
ig my point of crder. After the lobbies
are clcared, we are called to vote,
and now proposalg are coming (In-
terruptions) . I raised this specific
pomt of order on this but you are
not allowing.

MR. DEPUTY-SPEAKER: Mr.
Banatwalla, yes, there is a specific
proposal which goes along with the
¢ inouncement which 1s being voted. If
118 is voted out, there is nothing in
the House. What do you do? That is
why there is a specific proposal which
follows what has been read out. If
this ig acceptable, then this has to be
voted, Therefore, if there is a specific
proposal, we vote on the specific
motion and that is why I read out the
motion, And now those who are in
favour of Mr. D. N. Tiwary’s motion
may say ‘Aye’, (Interruptions), He
agreed to 12 hours.

g ow E areraw o (Rgwt) :
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It was only a proposal,
(Interryptions)
SHRI D. N, TIWARY: Sir, I move:

“That the time allotted for consi-
-deration and passing of the Lokpal
Biil, 1977, as reported by the Joint
Committee, be increased to 12
hours.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the time allotted for consi-
deration and passing of the Lokpal
Bill, 1977, as reported by the Joint
Committee, be increased to 12
hours.”

The motion was adopted,

MR. DEPUTY-SPEAKER:; So, we
allot 12 hours for this. Now, Mr.
Patel,

17.00 hrs,

SHRI SOMNATH CHATTERJEE
(Jadavpur): What I am very respect-
fully submitting to you and to the
hon. House is that this is a very
important Bill and a very controver-
sial Bill also. We want a full and
proper discussion, and not a truncated
discussion of this Bill. Not even one
and a half hourg are available today,
and tomorrow it is uncertain. Then
there will be an interregnum of more
than seven weeks. So, the effect of
the whole disoussion will be lost.
Therefore, I am appealing that the
discussion of this Bill be postponed to
the hext session, and let this be given
the topmost priority in the next ses-
sion, so that we can take up the other
business today, This is my request
ang submission. Not that we want to
talyy +he matter, bt to take it up on
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the penultimate day at 5 pamn, does-
not admit of & proper discussion of
this important Bill,

SHRI KRISHNA CHANDRA HAL.

DER (Durgépur): T endorse the appeal
made by Mr. Chatterjee.

MR. DEPUTY-SPEAKER: There is
a proposal by Mr. Chatterjee that the
Bill be not moved today, but in the
next session, What is your reaction?

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): It
was these very hon. Members who
were insistent upon the Lokpal Bill
being moved in this gession, We said
we would do so, and I accordingly
suggest that we go through with it.

SHRI SOMNATH CHATTERJEE:
Twelve hours have been allotted, it
cannot be passed.

MR. DEPUTY-SPEAKER: The
House was good enough to allot 12
hours. So, we will have to find the
12 hours,

SHRI SOMNATH CHATTERJEE:
This is a very reasonable proposal, I
do not know why they do not agree.

MR, DEPUTY-SPEAKER: You
cannot have the cake and gat it too

SHRI SOMNATH CHATTERJEE:
He talks of priority, but priority over
the Bill which has been lost. Govern-
ment coulg not arrange to make the
Members present.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): The Home Minister is
bound to take one hour. In any case,
we will have to read his speech to
understand it. So, let him finish his
speech today.

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): I
beg to move:t .

“That the Bill to provide for the
appointment of a Lokpal to inguire

tMoved with the recommendation
of the President,
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into allegations of misconduet
againgt public men and for matters
connected therewith as reported by
the Joint Committee, be taken into
consderation.”

Before I speak on the Bill, I would
request hon, Members to0 make a cor-
rection in the Bill as printed in the
Report of the Joint Committee. Clause
26, which has been printed inadver-
tently in thin type, may please be
deemeqg to have been printed in thick
type, since this involves incurring of
expenditure.

As the hon. members would be
aware, it was the Administrative
Reforms Commission which, in its
report submitted in 1966, had recom-
mended the setting up of the institu-
tion of Lokpal to receive from citizens
complaints of mal-administration and
allegations of corruption agaimnst
Ministers and Secretaries and to
inquire into them, with the ultimate
aim of achijeving highest standards of
integrity in Administration and of
making it responsive to the public,
Although the then Gover.munt
initiated legislative proposals follow-
ing this recommendation of the ARC,
for reasons known to them, they failed
to bring these proposals on the Statute
Book. The Janata Party had com-
mitted itself to bring forth this mea-
sure so that, through the institution
of Lokpal, a clean Administration
could be provided to the country.
Accordingly, this Government iniro-
duced on the 28th July, 1877, the
Lokpal Bill, 1977, for setting up of
the institution of Lokpal, to inguire
into allogations of misconduct agajnst
public men. The Bill was referred
to a Joint Select Committee of hoth
the Houseg and the Committee sub-
mitted its report in July, 1678, The
Committee has done a good deal of
work on the Bill and has made
saveral improvements thereon, There
are two arees in respect of which we
differ with the modifications made by
the Committee.
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The first Is that the Committeg has
excluded the Chief Minislerg of the
States from the purview of the Lok
Pal on the consideration thet the
Central Government should not ordi-
narily step in the area which falls
within the limits of the States. On
the other hand, some of the membars,
in their notes of dissent have urged
that the Chief Ministers should not
have been excluded. Let me inform
the hon, members of the basiy on
which we had included the Chief
Ministers in the Bill, as introduced in
Parliament. Even before the idea of
setting up of the mnstitution of Lokpal
was mooted by the Admunistrative
Reforms Commussion, in its Interim
Report submitted v October, 1966, the
Committee on Prevention of Corrup-
tion, headed by the veteran Shri K.
Santhanam, had recommended for-
mulation of a Code of Cunduet for
Ministers under which the authority
to inguire into complaints against
Chief Ministers was given to the
Prime Minister/Home Mauster. The
fact that the Code of Conduci for
Ministers which was formulated on the
recommendations of this Committep 1n
1964 was accepted by majority of the
Chief Ministers and hag been followed
since then without any modification,
shows the extent to which the prac.
tice, by which the complaints apgainst
Chief Ministers are inguired into by
the Prime Minister, has inspired confi-
dence in the public, Later, the Adml-
nistrative Reforms Commission recom-
mended the setting up of the institu-
tion of the Lokpal, by a Central legis-
lation, with jurisdiction over both
Central and State Mmisters. The
recent judgment of the Supreme Court
delivered in the suit under article 191
filed by the State of Karnataka ageinst
the setting up of <he Grover Com-
mission of Inquiry by the Central
Government has settlzd the issue reln.t-
ing to the Centre-State relstionship in
this regard. In the words of the Chief
Justiee: *1.... have ccme io the
conclusions thet ao such principle of
federalism could be found there which
could lmpliedly cut dowa expressly
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conferred powers on Parliament to
legislate with regard te inquiries of
every type including inguiries against
Ministers in State Governmenis in
respect of wrongs glieged to have heen
committed in the exercise of Govern-
ment powers’. The competence of
'the Central Government to appoint
a Commission, of Induiry to inyuire
into allegations against a Chief Minis-
ter will remain unabated and in the

brought within the purview of Lok-
pal, the Central Government would
ake recourse to the Comrission of
Inquiry Act, whenever, need arises for
an inquiry into allegalions against a
Chief Minister. The Government,
therefore, feel that it will be only
proper that the Chief Ministers of the
States should be covered by the juris-
diction of Lokpal. At the same time,
in order to meet the pomt of view
faken by the Joint Committes, the
Government propose to provide that
n the case of complaints against a
hief Minister, the “competent autho-
ity” will be the Chief Minister of the
ftate, or, if by reason of a proslama-
n under Article 356 of the Consti-
ution being in force, in the State,
here is no Chief Minister of the State,
he Governor of the State will be the
ympetent  authority. It is.- further
rogosed that the Lokpal shail for-
jard a copy of any special report thag
@y be made by him, or any portion
f annual report relating to a com-
aint against the Chief Minister of a
ate, to the Governor of such State
d the Governor shall cause the same
be laid hefore the State Legislature.
| this way, while the Lokpal gets
isdiction to inguire into compiaints
misconduct against Chief Ministers,
» State Governments and the State
sislatures will be au fait with the
ountability of the Chief Ministers
pect of such inguiries. I have
ady given notice of appropriate
ndments in this regard and I hope
¢ these will be accepted by the

10

ext i that the Committeg has
e speaker of the House as the
petent authority’ in respect ~ of

4 LS—13
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complaints against the Prime Minister
on the consideration that it would not
be in conformity with tihe priaciples of
jurisprudence and natural justice that
the Prime Minister should act as the
judge of action in his ecwn case. While
there is considerable force and weight
in this argument, at the same time,
we feel that making the Speaker as
the ‘competent authority’ in respect of
a complaint against the Prime Minister
would effect adversely the dignity of
the high office of the Speaker as his
decision will corae under
scrutiny by the Lokpal
and may also attract criticism in
Parliament. The Speaker, I may say,
is outside the machinery of the Gov-
ernment and it would not be desir-
able to import him into the system
of the Lokpal. We gave further
thought to this issue after the Joint
Committee submitted its report and
came to the conclusion that the pro-
per course would be to provide that
in the case of a sitting Prime Minis-
ter, the Lok Sabha would be the
‘competent authority’ for all purposes.
This gpecial procedure we are propos-
ing because in the case of a person
holding the office of the Prime Minis-
ter, there is no other person or body
who could appropriately take aclion.
However, in the case of a complaint
against a Prime Minister, who is not
in office, at the relevant time, the
Prime Minister in office will be fhe
‘competent authority’. I have ac-
cordingly given notice to move ap-
propriate amendmentgs in this regard.

The Committee has also rhade cer-
tain amendments which the Govern-
ment accept,” having regard to the
position of the legislators and the
functions which they have to discharge
as representatives of public and their
rights and immunities. These are—

Further, the ‘competent authority”
in the case of complaints against
Members of Parliament has been laid
down in the Bill itself, namely, the
Speaker in the case of complaints
against Members of Lok Sabha and
the Chairman of Rajya Sabha in the
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case of complaints against Members
of Rajya Sabha. Where the complaint
is against the Speaker the competent
authority in that case would be the
Deputy-Speaker of Lok Sabha.

Secondly, the definition of ‘mis-
conduct’ in the case of legislators, has
been narrowed down, confining its
scope mainly to acts of corruption,
and a legislator would be regarded as
committing a ‘misconduct’ only if he
abuses or attempts to abuse or know-
ingly allows to be abused his posi-
tion as such legislators for securing
for himself directly or indirectly
any valuable thing or pecuniary ad-
vantage.

Thirdly, a complaint against a legis-
lator will not be filed directly before
the Lokpal and it would first be sub-
mitted to the ‘competent authority’
concerned. On receipt of the com-
plaint, the ‘competent authority’
would examine it and if, after hav-
ing regard to the nature of the alle-
gations made in the complaint, the
provisions of Article 105 of the Con-
stitution and all the circumstances,
thinks it fit for investigation by the
Lokpal, he may refer it to the Lokpal
or deal with it in such manner as he
may deem fit. £

Fourthly, the inquiry in respect of
a complaint against a legislator will
not be given any publicity till the
stage of communication or announce-
ment of the findings and that it will
be conducted only in camera, as any
premature publicity will damage his
public image.
 These safeguards, in my view, should
adequately take care of the interests
of the legislators. Here, I would like
to draw the attention of the Hon.
Members to the objective of the Bill
as given in the Statement of Objects.
and Reasons which is to create an in-
stitution of Lokpal to provide an
effective instrument to combat the
problem posed by corruption at high-
er politica] levels. An M.P. enjoys
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a very high position in political
rarchy and by reason of his posil
he has access to Ministers and oth
in position of power and author
If the Ministers only are mclud
sizeable part of the politica] heirare
will be left out. The Governme
therefore, - feel strongly that fh
should be covered by the Act lest
should leave a gap to that extent
make the measure envisaged by fi
legislation incomplete.

Lastly, I would like to inform #
House that we propose to add a n
provision which wag not there wh
the Bill wag considered by the Je
Committee. This is to give power
the Lokpal to stay investigation
police for such period as it consid
necessary with respect to a partie
lar offence or matters which are &
the subject-matter of mqulry by t
Lokpal. A situation may arise whi
a case hag already been registered
the police for investigation before ¢
complaint has been made to the Lt
pal or a First Information Report n
be lodged with the police authori
with respect to the same matt
Legally there would be no bar to
two inquiries proceeding simull
neuvosly. But this would not be f
to the person complained agains
he would have to disclose his def
before one authorlty and this I
prejudice him in the other pr'
ings. The very object of the sch
of the Lokpal, which is intended
provide a forum for ascertaining -‘
about matters alleged against pu
men, before any action either wu
law or otherwise is taken agal
them, would be defeated if poliei
vestigations were to proceed sii
taneously with Lokpal inquiries. (
rational difficulties may also aris
case parallel investigations are
ried on inasmuch as documentary
dence may be needed simultanec
by the Lokpal as wel} ag by the p
The Lokpal may face difficulty in
scrutiny of papers unless he ig |
quately empowered to have full
cess to all material relevant to ir
tigation. Moreover, some wits
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may also have to be questioned by
both the functionaries. We, therefore,
feel that it is necessary that there
should not be parallel investigation
by the Lokpal and the police authori-
ties on the same matter at one point
of time and that one of them should
wait for the other to complete its
work., If an investigation can be car-
ried on by the police without affect-
ing the inquiry by the Lokpal, there
should be no objection to such inves-
tigation being made. But the Lokpal
should have the authority to stay such
investigations if he comes to the con-
clusion that the investigation ordered
by him would face difficulties. Ac-
cordingly, I have given notice of ap-
propriate amendment in this regard.

I see that a number of amendments
have been tabled. Most of the mat-
ters covered by these amendments
were considered in the Joint Commit-
lee stage at length and they were not
found acceptable. In my view, the
Bill, as reported by the Joint Com-
mittee, with the amendments of which
[ have given notice, would effective-
ly serve the objective in view. Any
attempt to make it complicated or
elaborate will be self-defeating, There-
fore, I would request the hon. Mem-
bers who have tabled amendments,
not to press them but to see that this
Bill, with the Government amend-
ments receives unanimous support
hnd fulfils the objective which it is
ret out to achieve.

lLSir. I move.

PROF. P. G. MAVALANKAR (Gan-
fhinagar): On a point of order. The
lon. Minister has read out a very
etailed statement, and to the extent
goes, it may be considered as good.
ut my point of order ig this. He has
explained in some way as to how
d why Government thought it fit
depart from the recommendations
the Joint Committee. But may I
bmit that his written statement is
t adequate because the House has
vet got the fuller reasong as to

le rationale behind the Government’s
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departure from the main recomfmen-
dations of the Committee. Therefore,
I would like you, Sir, to tell the Min-
ister to explain this to us in fuller
details.

Secondly, I do not want to embar-
rass you; I will be the last person to
embarrass you or any one in the
Chair. But my point is this. / Your
office wag mentioned and the Prime
Minister’s office was also mentioned.
I would like to know what exactly is
the reason which prompted the Gov-
ernment to put the Deputy-Speaker
in judgment over the Speaker and
the I.ok Sabha in judgment over the
Prime Minister. Let the Minister ex-
plain this, Sir, I do not want to em-
barrass you because you are in the
Chair. .

MR DEPUTY-SPEAKER: I am al-
readv embarrassed.

PROF, P. G. MAVALANKAR: I
would Ike you, Sir, to utilise your
right to express your views on this
matter while you are not occupying
the chair. Otherwise, how are we to
knew what is your reaction to this
kind of a proposal? On the face of
it, it seems it requires further con-
sideration. Therefore, I request that
yoir may direct the Home Minister to
give us a fuller reply to the points
that I have mentioned.

SHRI H. M. PATEL: I have sought
tc explain the¢ amendments that we
have moved. The explanations have
been given. If he thinks that it is
not sufficient. I will certainly enlarge
upon them as and when we come to
them. What I said was that I was
asking essentially the Bill as it
comss. . .

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Unless he explains' it is
not possible.

PROF, P, G. MAVALANKAR: How
are we to rarticipate in the debate?
We are l:nd’capped.

SHRI H. M. PATEL: There is no
need to be handicapped at all be-
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cause the Bill which is placed before
you is the Bill as it has emerged from
the Joint Select Committee. What I
have said was that the government
hag thought it fit to move certain am-
endments ang they will be considered
along with all other amendments. I
am merely explaining to you why we
feel certain amendments are neces-
sary.

With regard to the point about
Speaker and Deputy Speaker, if I
may invite your attention to the Con~
stitution, Art 96(1) says:

“At any sitting of the House of
the People, while any resolution for
the removal of the Speaker

PROF. P. G. MAVALANKAR; That
iy a different situation.

SHRI H. M. PATEL: The point is
that there is nothing incongruous in
this proposal. If there ig any, it is
open to argue about it. I do not see

why you want everything to be said
at this stage.

MR. DEPUTY SPEAKER: He has
already explained that what he has
moved iy the Bill as it has emerged
from the Select Committee and the
amendments he wil] move will come
afterwards.

SHRI SOMNATH CHATTERJEE
(Jadavpur): The Home Minister has
made a request that the Bill ag it
has come out from the Joint Select
Committee with the government am-
endments should recelve the unani.
mous approval. That is his appeal
to the House. Why after s0 many
sittings where the government has
actively participated, is the govern-
ment having second thoughts over it?
The government is & party to the
Bill in the sense that the Home Min-
ister was present,

+ MR, DEPUTY SPEAKER; You can
bring out ull those things in the dis-
cussion.
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SHRI H. M. PATEL: I do not kisow'
why they want tp waste thelr own
time,

MR. DEPUTY SPEAKER: Now, mo-
tion moved:

“That the Bili {0 provide for the
appointment of a Lokpa] to inquire
into allegations of misconduct
against public men and for matters
connecteg therewith, as reported by
the Joint Committee, be taken into
consideration.”

Now, there 1s no name from thig
gide of the House....Unfortunately, I
do not have ahy name from ihis side
of the House

SHRI HARI VISHNU XKAMATH '
(Hoshangabad): No one is prepared
there.

MR DEPUTY SPEAKEHR: Shri
Yuvraj—he ig also absent,

Dr. Ramji Singh-~Yes, he iz ever
present.

Tro waeli g (WreyR) W
fifmgdm e or g
dvrad far § fr g Tt
ST Y AT O Y L AR
€ 1 gurt yagd o g Aam A
F qrerar ofy 7y waTe AT T IR
®TR AAgT ¥ e Ky whiw e
¥ afrdww A i gw 1063 7 Aed
20w o1 fr ay ovwary oY oY et
& g aga W dear § 1 A gmey
I W I dnq AW gNT @
TR Ty a1

“While the system of Ombudsman
foscinated him, since the office
would have oversll authority to
deal with charges even against the
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tion was beset with difficulties in
a big cowtry like Indig."

gfew saTgT wTe NgE w1 WY aq 9y
fawr aga s wr g | Afew §
aga &) fameraT & w10 Ty AT
f wram 9w & WY g ey A€ gar
fr & g wrre fadas o1 wege 9
&% | g awar i fe 9w ga0 9g yaed
g fie garar wmaa qgq g dwaTEAT
Fpcagrmd faddareagr . afaw
€X ®1 AT FH! HTAWIAT TS &
o g fifrg st gg v faer srmam
&1 T ¥ A 3477 9707 & fayr
FEGA G W ATH T E | W
F1 aga &Y famara quv feeg frma §
“By introducing the Lokpal Bill
in Parliament, the Janata Govern-
ment has sought to show thati it is
earnest in eliminating corruption at
the top. The Prime Minister Mr.
Morarji Desai, regards corruption
in the highest reaches of the ad-
ministration as the root of all evil
and has said in his address at the
Chief Ministers' Conference that

once it is eliminated corruption at
the lower levels will disappear.”

a wget g § fF W weeraTe &
fraron & fad w& s fear o @
¥ o # aw ¢ 5 dam WA
afafl & wwit fivd Y wege # &0
A & @ afw ag ¥ o et
¥ ywn ov o we wE fad
R far fr W faae @
far wr wi, ok dwe ¥
g faw g ayf <ar T oY Qo
o fgwa) angw, fregiy drwame gt
v wga gt s Afee A, g
fam ey firar &Y o gy @y

fr m few 11 o Froam waar §

w11 § YT g8 1ee w wy €
O WOy aRT & gTRr R A 19637
Q. o e Fer ¥ ag e g ¥y

44%

=
qas
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wrw {feqr a1 ki srew 1962 F
gt o 91T ox¥ gawt wdw fear
W gk e v ar Fafireg) ) Feare
T ag §Y < 4, Foraet Aqes wrase
g AT wrife g o w1 AR §, At o
fogat & @ s Sy qrrFY ot Frerware
faw ®) wrar w17 | I wgr a7 fm
qR 7§ Wt ATfE W goew §
WSZTHTT F1 AT & & fegrew
T § YR KT AT AL AT |
dfrm s ag enveeTe fas ey snam
Arag fry ool o adigrm wiag
FT F WEETHIT 47 FEIT FT gwar § !

[ T TRIRD . S T VPRI R A L L B R

YA i
yet g &1 a1 gl & o fafveed
# 07 o fray & few & oo Y
Bter &1 wva we § fF & weerare
¥ & ool wY w 0T 7 el & ver
T g Aew ol o 3 o Al
frrer T &1 it el og e
vt g aw g st o
wvwarer 1 frgfr €Y o ooft & o o
9T oY T Y, I PR TR
grm, o @ SwEy wwwr & ¥ wwifen
5wy § )

el am gy A vy §
A faow | awwy
? wif aff et W W@
g swear  foegw
Tt § @ T ¥ fie qw W agt
T § o ard it
| o awd § 1 o {oftamdt apereqy
qumr & €W ¥ §,
& wrelf & fodt § 1 ot W
Tt Wi oY e 0
frprr gt a7 ol 0T %o fw wx
o g ¥fe wife ¥ orer goeTe W
R gy won gn wifE fewr &
v 3% €, Frwens ¥ wr W wwd

~

&
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[x> coret Teyg)

X ¥ Ay ¥ il e
fis g% 7f degt et o W WL
T W G 6T qF |

w7 A g § WITRIC ¥ AR
% qferdz & € swTaerdr ST A
fawr ot awr | A@ W AR W
TR ST Al ¥ S vt et § A
%7 qEY 10 TS T, IAE W
T g1 ? 60, 65 SR W ¥ e
§ o A woX agEd ¥ SR EN
¥ g%0 § ) wifed sl s
¥ Ay q¢ qivane § wgw @ @
aeft §, o gwrErd A @
W Fows Tl A A d
wogF o § 5 s erere @
qiet X W g W & ?
o o ) O At gag § e
W YEE ATCAY A F AR § 6
§ ot s o a1 & e &
FRHA FTN § | W ST JATR
& gm, Amfem f afr o wr
T g, g , WA SR S
giew & ot faduy o7, & Aoy F vy @
@ & W & W omR @ gm,
ST FT WA G FL7 AG g
& ez W Ay g o A R
o wren § fie o wd v fem @,
wg wrr o fem o g &) e g

forare siflr &7 €%0 W weqs

Famge g

Afer o oY fwrdft wvgw gzt firm
wid wic wat e & fog wn ot sw
Y & wowree W Ay o go ¥o
d ¥ wrsficz o fear | Ao &
fiemgwr aoa wg o § 7 o of go %o
4% Y oo &7 a1, oY 7o fewdr Y Y
IR g e w H et e N gt vy
wwer § ot 7 At Wy wwa f 1 o
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wer wsfe foark o | e
o 30 ad ¥ wwrew ¥ o IR
wC < §, wy foega wero ¥ o
I 9 o wror a1 fs 3@ whemmr
faw =« w1 agw Tff fear T

Tor q% o o Ao qiETIRT
w0 ¥ o O7 s e W
ffer  dw Sox S ¥ w ¥
15~7-1963 ®Y st Ferd & 1 =y
o v 4, SEW o s
&) s svrarer St dem o iyl
T & AR gR oY & Torear qefafae-
femr fiomnt ot A off fedvd g oottt
@ a1 s few s f ooy
¥ drere G e el wfgd o

§ AT g Wl o WEw
W & =l w1 a9 R @
e & 15 vgw W T WA
e e e T w
wAAe i T fawr o1 96 | 39 a
1964 ¥ warw XA ¥ Y gy Froyd
€1 g FH AW fve we s
qv g @Y | 3w ¥ WY A
WAt FATY FY wwE €, AT g o
W1 1964 ¥ duww w48 foid
ore, Afewr s 1979 &, TwaAw =@
ST Fear g AT o Y | X
o few ) for wdm 7

gefed o R ¥ e o
firszrare o w7y 8, oWt WY Wy
% weaTd WV WY e o Py
e ¥ g s e | o e fiee
o are o &, O & 2o Fernlt Wt ey
frd wic wff @ wRn i oW
4-1961 Mt elte-qwr & oqwwne
fear et 3% o Tyt worr oy,
T} ST g e Wi et Wy
awd, 1964 % 70 v pw gk
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R 23 alw, 1964 % agw gt Hew
YW ¥ we o e
O @ wy Y SR oW @@
wikd oo forfy & ¥ aww ¥
| T AR R OE o 5 an agt
93 g W fiw @ Wi e
few & T % 0% geny W, AR
7 gaqE § veeww #§ @ wfed oy
T wmg WY 9¥ aifeg Har qur )

w® o e & od e
wivd @ w g 5 soqe § o
T amR gw ofagifes s # qfs
@ e faw A wieeed
r der w1 & faex w0 Y, ofn &
AT 3§ wad qeaew ¥ fafas fogie
1 & o w9t @ W w0
ITeET, AfET WIS AT 2 A A 8,
Hfe = oR-BR A A Y & X
Section 55 of the Danish Constitu.
tion of 1953 made provision for a
law enabling Parliament {o appomnt
two non-members of Parliament to

supervise Central, Civil and military
administration.

freew Oferrs g widy ¥ ag feafy
¢

The Parliamentary Commissioner
for the Armed Forces (Defence Com-
mikgioner) is elecied by the Bundestag
to safeguard the basic rights or memn-
bers of the armed forces and to assist
$he Bundestag in exercising control
over the armed forces. He investi-
gates cases raised by the Defence
Committee of the Bundestag by mem-
Peis of the ermed forees and on his
own iniliative,

Torhe dher ar e &, wirc ot o
wrEwdy W wdt ¥ 1w ¥ 0
upieay %

The Mediator is appeinted by a
decree of the Council of Ministers to

investigate complaints concerning the
adminigtration in its relations with
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ptivate individuals, He cax only
investigate individual complainfe re-
ferred to him by Members of Patlia-
ment,

oty fiege oy &1 dw d, wgt @
e gy §

he Stale Comptroller, who is also
Commissioner for complainis from
the public, is appointed by the Presi-
dent of the State on the recommenda-
tions of the Knesset Rules Committee
to investigale complaints from the
public of administrative malpractices.

Tt T A wify o oy 3 A
ag syaear ¥ 1 wwdfew fawm &
fawr i searew NFET ATgEiET,
9 ar? ¥ Faman |

gfwar & agw & 8§ ag evavr
) fegem gfmr wraw & @
WA §, T INH WHY T IE AT
gy ot | ww 9% Y ewgedr By ¥ §,
7g 3wd fuu qyvy 1 fawwr § 1 wwv
TAAG Ta=% FUTGR 7 & AT, qF FAT
fie st st wepror ArITAor § e €, fowr
AV TETET § ITAC) % YA FT IATIT
frea mor, ot feafa agi oY g7 0
FT gAGE WRTAT Fy A9 9T G
<gar 8, 9F Sarer fo aw fow v wwar
g

T folus d wdeie me wmeEw
de € weg ¥ aavar v § feqefaffer
frged www 7 wEew wme
Q7 aiy fafoory diwtfm” &y &
woAT gaafon fad 1966 ¥ a1 ) o
wafeny 4 wodlt Fde @, ®ifea da)
fir foowY TR & qoUY ©, IR
faelt oft %€ ¥ wparar WY aifer
e q o W afomy &, oy O
T ST Swatve wwE A & wme
o g oy § fF fogelt woere &
TN FY g v ¥ foreg o fewer
faw ot deet! ot a1
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¥ v gt g £ frodh woere
A e 22 A7 F gl W o, 3w W
® waar o ¥ goRT A 22 wg A
¥ v fearar &1 o gATO Ot H g
T AT T A, A g A g
fie wmew fafree w1 &% oo qar
ar ) freft 7w o frariie ¥ et
* WY qo W wd | q@ feer A
g —¥ SEr any A g fax
FRR AR 1 g9 iR A g
o™ Ay o F IR < foree an
o€ | Y wearr< A qFT Ty, 4 Feey
WY e ¥ fag qere st sferg @y
Anw s Afrar e arar g ?
for & fosi & WY1 aw FEQar
T & AL AAT T EAIR TAH HA
Y A 7, o IR AT wEF ¥ A
#Y oY 1 ofee Fqra A fear 1w
Fradr frwr averi 3 ot g7 AT
&1 Tqrra faar w7 91 ?

gmimamdsmsa § m
gk wfe w1 9aw § g WA A
¢ &7 § gy &P aivd AR W
At #1 W g fadas & W
arar Jrfee | & oA faRrd ¥ wa-
wherwa wgaa g 1 g go Wit srfawer
WY T AT AT AT FY Ty §
fir ot Fafreel Y oody ange
afr war g% og a uw oY § fr
e wiwwr & wAfzr Rey Wl
u daaw o W wifer arar &7
ot w7 B IR whe wE o ?
T T ¥ OF W e e T
WHIT §7 ol WA &, & A7 wrnd
wifen or § 1 wfrg v g
+ fardi W e oy wficfiy 3w vy o
ay wramrs wYe frrgr oife

% o o ot g ot & g dey
o wre-firlroe w1 e @ vy o
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£ fr wdw wlow o oft Frogw oo
w1 ¥ o Wiy ¥ s wmar i
11 w1q ot oy § P g W oY
wAMI T Y § ol § uodr 5
§y wgar g, & oY o Jer ft ) ey,
YT gw v ¥ Oy o A o) aw
HHAT A wOq 9% ooy § 7w agt
T ARG T A g A 2 g
Y e e ¥ WA R
ST Har ) & gy Y s
2? we ow ¥ faq @ waelt § A
aed ¥ fag & @ wfgw | o
gt & fran & aw A g
F TR AT wfedt F Fov A O
T WSTTATCHY 7 iy, 7Y Y farar
¥ 4 o Zrer ¥ §% § Ty geedY
AR oeedt T AR gy @

wifag o &1 fea T 22 WA
& e aate e Harrar § 1 A
ArF W gEW A §1few
qIAT § | TS W ST A fvaar
wAw g, & o &g wwar

i TR & e & xw S
faw =1 goa & e wear § i faegw
wafcrsd @qd ¢ &t & £

SHRI PABTRA MOHAN PRA-
DHAN (Deogarh): Mr. Deputy-
Speaker, Sir, not only I alone but the
entire nation is very happy that this
Bill will be passed very so.n, by to-
morrow,

PROF. P. G. MAVALANKAR: No,
only next session!

MR, DEPUTY-SPEAKER; We hove
allotted 12 hours for this

SHRI PABITRA MOHAN PRA-~
DHAN: They expect that it should
bepamdwﬂhinonedn So!aral
Orissn iy concerned, was
mninninchmeotm mu.x
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got it passed winin two hcurs, The
Public, Members of the Assembly
and the press were 50 eager for the
passing of this Bil) that the Assembly
did not take more than two hours to
Dosg it

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Many had not perhaps read the Bill.

SMRI PABITRA MOHAN PRA-
DHAN, They had read that thcrough-
ly. There were so many checkg and
balanceg also.

With much exhuberance and enthu-
siasm, the intelligensia js waiting for
the passage of thig Bill mt, an Act.
Although the people are very happy
gbout this Bill, they very sincerely
feel that it is not a comprehensive
one, By simply passing this Bill, we
roay not be able to eradicate corrup-
tion from the society, nay from the
administration, Of course, this Bill
will be a check on the rarupant cor-
ruption that iz in vogue in the highest
state of administration, but there is
no provision in this Bill to check
corruption in the middle and the
lowest gpheres. If we look at the
quantum and extent of corruption, we
wil] fee] unhappy even afier ihe pas-
sage of this Bill The other day I
mentioned ‘in ‘thif House that fifty
percent of the money meant for
various purposes is going in corrup-
tion, Tt is in the form of intercep-
tion, embezzlement and mis«ppropria-
tion. T sm not using the words
‘misuse’ and “ll-spent’; over and above
this 80 per cent, there is sone per-
centage of ‘misuse’ and ‘ill-spent’ also.
Nepotism, favouritism, delay, lethargy,
indiscipline, corruption and bribery
are combined together; and at present,
thay are eating into the vitality of our
body-soviety and body-adrninistration,
Stmply by checking corruption at the
Ministeria] and secretarial stages, I
apprehend, corruption cannot he era-
dicated. Corruption has crapt into the
very roots of the society, In the ad-
ministration jteelf, corruption at the
fower level harasses the pevple very
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much-—ini the villagey and even in
towns,

Corruption at the higher level—at
the Central Ministries or at the State
Ministerial levels—does not affec the
masses in general. Yes, 1 will prove
it. Suppose some Ministers, in some
Department indulges in corcuption, it
does not directly affect the man in the
villages, mohallas or other areag in
the towns. (Interruptions). I am
saying it from my experience I was
in the Government, and I tske credit
that during the 4 years I was in
charge of eradication of corruption in
Orissa, corruption was eradicated to
the extent of 50 to 60 per cent. So,
1 say with experience and authority
that corruption at higher stages does
not directly affect the masses in the
society.

PROF. P G. MAVALANKAR; It
pollutes everything,

SHRI PABITRA MOMHAN DPRA-
DHAN: 1t may, or may not pollute.
DPeople in the villages and rura] areas
do not know what is happening. It is
we people who know what jg happen-
ing; but there, if you go to the sub-
divisiong and villages, the tehsildar,
the R, T. and the Patwari are there,
The harassment caused by them to
the people cannot be explanined, or
expressed in words. (Interruptions)
Then comes the sub-division and dis-
trict stages. In every Department—,
eg that of Forests, Police, Supply
etc—people are herassed {o the
greatest extent,

SHRI A. K. ROY (Dhanbad); On a
puint of order, Sir. There is =no
quorum. We are debating such an
important issue, This itself is cor-
raption,

MR. DEPUTY-SPEAKER: Llet the
bell be rung....Now there is quorum,
You ean continue your speech,

SHR] PABITRA MOHAN PRA-

DHAN: 1 wag saying about corruption
in the lowse and middle stages as &
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result of which the peopie were put
t harasement and difficulty. In the
¥orest Department, from the Forest
Guard right upto the Conservator,
these people do not come under the
pwrview of this Bill. The State Gov-
ernments are passing S0 many laws
but they are not implementing those
1aws on the plea that they are await-
ing the passage of this Bill 1ln spite
of our arguing with them, criticising
them, they are not in a mood to exe-
eute those laws that have been passed
on this plea. I will say that there is
Jess corruption in the Polic» Depart-
ment than in al} other departments
The Supplies Department has got the
maximum extent of corrup‘.on. In the
Workg Department, Irmgation Depart-
ment, PWD, Road and Waouks Depart-
ment, Rura]l Engineering D.:ptrtment,
Electricity Department, there the
corruption is open and rampant,
Simply by pasing this Bill at this
stage the Parliament or the Central
Government will not be able to cradi-
cate corruplion at the State level
at the rural level,

I will give you one example, With
a view to eradicating unemployment
in the rural sector, we have intro-
duced a scheme known as ‘food for
work scheme’; and for that, we have
spent hundreds of crores during the
last two years. Of all the States,
Rajasthan slands first in utilizing the
money to the tunc of Rs, 24-46 crores
in a year, Orissa comes next. I will
say—there is & proof also— that 40
per cent of the work has been done
and 80 per cent of the work hes not
been done. The wheat fhat has been
given hag been sold in the bdlack
market; and the black money 'has
been distributed between the BDO
and the gmall Section Officer; 1
mean beginning from the BDO dJown
the ‘small Secton Officer, Then this
goes upto the stage of the Collector.
It, at any stage, this thing is seruti-
nised, invéstigated, inquired into, I
am pretty sure that whatever I am
alleging will be proved cent per cent
correct, It iz not only in Onisss;
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in other states also this wheat i

ing used politically; workers will he
fed, officers will be fed there, I
you do not pess laws for them, but
simply be satisfied with the Lokpel
Bill, I am pretty sure that corruption
cannot be eradicated and our masses
will not be happy. The same thing
will go on; simply Members of Par.
Lament and some intellectualy will
say that such and such Bill had been
passed, which will work as a watch-
dog against political authorities and
high officials in the central govern.
ment, but in the middle and lower
levels and in the state level also,
there is no provision, Although this
Bill ¥s welcome ang the janata party
will be euologised and congratulated
for this, the aims and objects will
not be served. I hope the govern-
ment will bring some other legisla-
tion which will contro] and cover
the middle and the lower level offi-
cers throughout India  wherever
there are such ceniral govenment
officers, There must be some law
direcling the state yovernments to
control and eradicate corruption; un-
less that is done I am prefty sure
that the janta government will not
be able to fulfill the promise it had
given in its election manifesto, In
my opinion this Bill will be weleom~
ed enthusiastically by the people.
People desire that corruption ghould
Be eradicated from all levels, begin-
ning from the lowest level and end-
ing with the fighest level. I again
reiterate that eradication of corrup-
tion at the highest level does not
automatically eradicate corruption 3¢
the middle and lower levels, I de-
mand from the hon, Home Minister
that in the next session there must
be gome Bill to that effect so that
corruption could be erndicated in the
lower and midd Evels ahp. simply
passing this mu W

18 hrs.

Rdles under this legislation must
e framad within a shot perted.
Rule making thay take sl months op
one year becuuse it is going to affect
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minlsters and M.Ps andhigh officers
and so they will talgy sometime and
the rules may go this way or that
way. The rules should be framed
within a period of three wmonths,
#nd not beyond that, For imple-
mentation  execution, and operation
of the provisions made, theremust
be paralle] fact finding semi judicial
organisation which will go into cor-
ruption that is prevalent in society,
in administration. Without that, the
purpose of the Bill will not be serv-
ed, I hope that the Home Minister
is very sincere and still T say, he
will operate with all sincerity, this
law, as early asg possible and us soon
as practicable,

o, woryee et (‘i)
T wEYEd, age e Y 7w faw
FT T 97 AT & AR 3 w27 §
AW gEEl § gTO 99T 9% 4%
g T e oy e € w fae
FY a5 § 90, I £ | 4 g
# a6 ¥ 7 faw T3 7§ g ay A
WY age ¥ ¥ g agw ¥ fmy
¥ wed ff | wwfav d91 Eel
¥ o8 gama fon £ faw 41 "
ya< afufs 1 @lw far o o e
Feir w1 & oz ¢ gq famr v e
frr 9o 1 =g Fo wEd Wi owR
MW oUg vEEAT AT A g f
W faw o o g W@ ' & frAr
FTRE I R & g e
T T W g |

IR APET, FAT qAME
o & gy Rl ¥ @ O A Wt
fifedd wWwyghereog | sl
WT HfE F1 R iy oft & o
wrem & o § W wwmn qr o
wg (i wwwn o7 wife @ 9y a-
w W ¥ fr fom 3 § e B
oF wrdt myet oF afe of § fodt
Wi W faefer @ T § oK
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a s el @ ok § I
W ST % e it § e g wer-
AR &7 Aawwr g 1 ¥few o R
fawranier § Wi wgt qx TR faw-
o 8 9 Wi ¥ we & O ¥
Wi A & awe § at I Il &
qrfy ot s Y st vy §
W oW I § 1wy aEe
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IR AT W W F ¥R
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vy fafwa ara oy § fe oo & weer-
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¥ g wfvw wfovsw § @ § o @a®
ofas we g | ol T woAf
¥, @O § oo ey & fedy o
&% 7 gaw wfaw s § SN w1 e
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T | AT aemte g g
W g YA S Ay et
¢ ovg Tt o e
WW g RN A AW
IR AU ERACE SRCLCR i
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Wt wifeee o g vl ¥ &
A g W, @ O T @R
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fore wriAeeE wT &R | ofws
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[Mr. StEAKER in the Chairl

MR, SPEAKER: We will now take
up the motion under Rule 168,

AN HON, MEMBER: It is not
yet 630 pm.

MR, SPEAKER: Ounly one or two
minutes gre left. It you want, I
will call the next spesker, but he
will have caly two miinutes,

Shri Durga Chand.
114 L8—14.

corruption chorges
o wyelt wTIOTIW qhiv (FwAiR)
W AR, ... (wene)

MR, SPEAKER: We are still on

the debate, because objection has
been taken,

o wedlt Aromw wide: § @@
fadraw w1 e w0 ¥ fay Qgr gor
£ v fadew weid ) sgeayd
& | somafrs gar A o fagfew
¥ WY T agd oy 9RgT vt A
LI QO
MR. SPEAKER: I have not called

you: I have called Shri Durga Chand,
Anyway, the time is now over,

18.30 hrs.

DISCUSSION ON HOME MINIS-
TER'S STATEMENT RE DECISION
OF GOVERNMENT TO REFER THE
CORRUPTION CHARGES AGAINST
THE FAMILY MEMBERS OF THE
PRIME MINISTER AND THE FOR-
MER HOME MINISTER TO A
RETIRED JUDGE OF THE SUP-
REME COURT

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a point gf
order on this motion which is about
to be moved by my Hon. friend Shri
Stephen, I may draw your attention
to Rule 354, I hope my hon. friends
who are interested will pay close
gitention because this is an important
matter which is ‘going to be taken
up in the House shortly, in case my
point of order is not upheld.

Rule 354 reads ag follows:—

“No speech made in the Counil..”
That i3, the Rajya Sabha, the Council
of States:

“No speech made in the Council
shall be quoted in the House unless
it is a definite statement of policy
by a Minister:





